
lb 	IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 99/92 

DATE OF DECISION 13/10/1993 

Smt • Swaroopkuwarba Balvantbhpi 	Petitioner 
Makwan a 

Mr.P.F.Lkwana 	 Advocate for the Petitioner(s) 

Versus 

Union of India & Ors. 	 Respondent 

Mr.Jayant Pate 1 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B.Iate1 	 : Vice Chairrran 

The Hon'ble Mr.'T adhakriShnafl 
	 : Ment)er (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 

H 



1b 

Smt. Swaroopkuwarba Balvantbhai Makwan, 
P.A., P & T, Vadodara West, 
B-3/21, P & T Colony, Harni Road, 
Varodara. 

(Advocate: Mr. P.P.Makwana) 

Versus 

Union of India 
through: 
The Chief Post Master General, 
GUj arat Circle, 
Khanpur, Jthrnedabad. 

senior Superintendent of 
Post Offices, Vadodara West, 

. 	 Patehganj, Vadodara-2- 

Post Master General, 
Vadodara Circle, 
Pratapganj, Vadodara-2. 

(Advocate: Mr. Jayant Pate].) 

: Applicant 

: Respondents 

ORAL JLWNWT  

I  O.A./99/92 

Date: 13/10/1993 

Per Hon'ble Mr.N.]3.Patel 	: Vice Chairman 

The applicant and her advocate;not present though 

the case was called out in the first sitting and is called 

out in the second sitting also. It appears that)in the 

past also the applicant and her advocate remained absent 

on several Occasions. The applicant was required to 

pay the rent for the quarter as a condition to the grant 

of interim relief against her eviction. Nr.Patel IF under 

instructions from the officer of the department, states 

that the applicant has not been paying any rent whatsoever 

since July, 1992. Application 	 dismissed 

for defaultwjthout any order as to costs, Interim relief 

vacated. 

(V.Radbakrjshnan) 
Member (A) 

(N..)B atel) 
Vice Chairman 

 



ilk 
	 O.A. 99/92 

Order 

22-10 -93 
	

Mr. Makwana regrets his error in making 

precise staterrerit in paraqraph 4 of his 
aplication that all the facts stated in 

the application are taken from record s  
The lapse 

M.A. 72/93 allowed. The order i$posing 

49/92 	aside arid the sid O.A. is 

resto4ed to file. M.A. disposeof acco-,--di.  

Interim relief as granted by jr order 

dated 20-3-1992 is also restored, as 

Mr. Makwana states that the aplicant 

has already cleposied/paid unto date 

rent. 

O.A. fixed for final hearing on 24-11-1991 

11 
(v. Radhakrishnan) 	 (N.B,patel) 

Mert,er () 	 Vice Chairman. 
p 

*AS 

TflL altcunt and r.4akaria are 

not isent. Adjourned to 42.1JJ3. 

v.r:adakrishnfl) 
i'ie:r' r u 	 Vic-4. Jr 



NA/3t0/624/93 IN 'QA/99/92 

Order 

912-3 	 The objection being toe formal, 

Mh IS oi3ered to be registeid even 

though the objection. is not rernoved 

M.A. ellowed. Locuments pduced with 
.' 

the M.A. be taken on record as,  
r dposed of, 

t the request o r. 3aa 

adjourned to 3.94 

I .  ( K. arTirnozrhr ) 	( N. 	Pate. ) 
Vice-.Chajrrr;n 

kk 

t the reuet ot ir.MuKgh 

Lhe grounci of hi' 

:urrec to 04-1-9' 

( 	. 

I 
L;cj1 

&IT 

r0, W*It of time the rrer is adjourrd 

£ RAIKAMOCRITHY 
: 	 Jfc 

L 



1ATE 	 OFFICE REPORT 	 ORDER 

O7.O1.1994. 

2 i,/1,/4 

Mr.?.F.MaKwria is present. 

r.Jayant :Patel is not present. 
The matter is adjurried to 21.1.1994. 

K.RemarflooLhy ) 	 ( 	ate1 
MemDer (A) 	 Vice Lhairmafl 

alt 

JOt wit ol timc, :4journea 

to 2.2.L)4. 

J .acThakrishnan) 	 a3.ate1) 
'b:r 	 vice Cbiiran 

• 

M the lesned Me,nr oP 

the Lf;Ch is nt avaiIabIe 

the rn(er i adjuifled 
\t 

. . 	. 	"! !!' 

K. RAMAMOORTHY 
MEi4B.a LAI 



0../99/92 

co± 

3/2/94 	- 	 Time hin 	7fr - --- - - - - - - 	-  

07.2.94. 

1) 

(K.iarnamoorthy) 	 (N.E31.patel) 
Mem1r(h) 	 Vice Qairman 

7-2-199 

m.p e  

k-1ear in part. Aourrie to 9-2-1994, or 

further he:iring. 

yl 

(K. iarnarnou rthy)  
Member (A) 	 -Vice Chairim±r. 

Th 	•.';-1T 	 f 
the 	 T 

(H 	--•• - 

4F• 

,-jc-•. 	 - 

L 



cte 	 iC Eo 	I 	 Ocr 

1-3-1994 	 ióth the edvocates arc uot prseflt. Howevar 

the acter is adjourft:d to 18-3-1994. 

(K. 

	

	 (N.T) 
lember (AM ) 	 Vice 5hairrnan. 

-t 

18-3-94 	 Tijne being over,adjourned to 7/4"4. 

(K.Ramoy) 	 (N.Bte1) 
MerrUer (A 	 Vice Chirrnan 

07.4.1994. 	 At the joint request of Mr.Makwana and 

Mr.Mukesh Patel, adjourned to 15.4.1994, as 

there is possibility of settlement. 

(K.Rarnaxnoorthy) 	 (N.B.Patel) 
Member (A) 	 Vice Chairman 

ait. 

tk:i:d orrr 
th C 	f 
tw 



O.A./99/92 

Date 	Office Report 	 0 R 0 E R 

06.5.199d At the joint request of Mr..F.M]c.wana 

and Mr.Mukesh Patel, adjourned to 12.5.1994. 

n 
(K.Ramam ' thy) 	 (N.B.ate1) 

Member (A) 	 Vice hairrnan 



CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.  NO. 	99 	OF 	1992. 

DATE OF DECISION 12thMay, 1994. 

Smt. Swaroopkuwarba Balvantbhai 
	

Petitioner 

Shri P.F.Makwana 	 Advocate for the Petitioner (s) 

Versus 

tLnion of India and Crs. 	 Respondent 

Shri Jayant Patel 	 Advocate for the Respondent (s) 

Ij 	
CORAM 

The Hon'ble Mr. N.B.Patel 
	 Vice Chairman 

The Hon'ble Mr. K. Rammcorthy 	 Member (A) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 	 ) 
No 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal 7 



* 
dt 

	

C)) 

-2- 

Smt. Swaroopkuwarba Balvantbhai 
Makwan a, 

working as P.A., P & T, 

Vadodara West, 
B.-3/21, P & T Colony, 

I-Iarrii Road, Vadodara. 	 90* 

(Advocate : Mr. P.F.Makwana.) 

Versus. 

Union of India, 

(Notice to be served through 

The Chief Post Master General, 
Gujarat Circle, 

Kahnpur, Abmedabad.). 

senior auperintendent of 

Post Offices, Vadodara West, 
Fatehganj, Vadodara — 2. 

Post Master General, 

Vadodara Circle, 

Pratapganj, Vadodara — 2. 	. .. 
(Advocate $ Mr.Jayant Patel.) 

Applicant. 

Respondents. 

ORAL JUDGMENT. 

Original Application No. 99 of 1992. 

Date : 12-5-1994. 
Per : Hon1 ble Mr. N.B,Patej. 	: Vice Chairman. 

After holding a Departmental Inquiry against 

the Applicant, she is awarded punishment of dismissal 

) 	 by an order dated 11-1-1991 passed by the Respondent 

N0.2. The Applicant preferred an appeal against this 

punishment order and the said appeal is dismissed 

by the Appellate Authority,  by an order dated 23-5-1991 

solely on the ground that the appeal was time-barred by on 

day. We are clearly of the opinion that the Appellate 



-3- 

Authority should not have taken such a narrow,teChflical 

view in the matter and should have condoned the delay 

everthough the applicant might not have ass:Lgned any 

reason for the delay in'the appeal filed by her. 

Mr. P.F.Makwana, the learned Advocate appearing for the 

Applicant, states on instructions from the Applicant 

who is personally present before us1  that the Applicant 

will be satisfied if the appeal is remanded to the 

Appellate Authority with a direction to decide the san 

on merits within a specified time-limit and if liberty 

is reserved to the Applicant to take appropriate steps 

in the event of the Appellate Order being adverseto 

her. Mr. Mukesh Patelon behalf of the Respondents, 

states1on instructions from Mr. K.R.Raval, Inspector 

of Post Office ( Complajnt/Grjevces ) Vadodara 

(West Division ) who is personally present in the Court 

O 	
Room that e a appeal being remanded, the same shall be 

decided on meritwithin such time as may be prescribed 

by us. In the result, we remand the appeal dated 

26th February, 1991 preferred by the Applicant to the 

Appellate Authority, i.e. the Director, Postal services 

Vadodara Region, Vadodara and direct him to decide the 

appeal on merits within a period of 8 (sight) weeks 

from the ate of the receipt of a copy of the order 

received by bim, ignoring the delay which seems to 

occured in filing of appeal. We further direct th 

Appellate Authority to pass a speaking order and 

-icate kdecision to the Applicant within a peric 

one week after the s ame is taken. It will be oper 

Applicant to take appropriate remedy in the matt 

she is aggrieved by the decision that may be ta1 



-4- 

Appeal. In view of thcivdirection,4 M. Makwana, seeks 

permission to withdraw the Criginal Application. 

)riginal Application stands disposed of as withdrawn. 

- The Respondents are directed not to evict the 

AppeU-aat from the quaters occupied by her till a 

period of 3 (Three ) weeks after the decision in the 

Appeal is communicated to her on condition that the 
jNç 

applicant si continue to pay rent for the quarters reg 

to 	 -ularly as at present. 

K.Ramnoorthy.) 
Menber (A). 

N.B.Patel.) 
Vice Chairman. 


